
# 	~ 	 O.A. No. 286 of 2011 

Anain Jena_ 	..................... Appficwl 

J4, 	 V's 

U n i on of 1j.) &a & Or~ ............... Respondonts 

Order dated: 19,051011 

CORANI: 

flon'b]e SIm C.R.Mohqp~itra, Member Lk4pT~ 

Hon'ble Shn'A. K. Patju~k-,_Me1mbqr(jvid1,) 

Heard Mr. B. Pafida, Ld. Counsel for the 

applicant wid Mr. S.B.Jena, Ld. Addl. Stwil-ling Comisel 

appearipg for the Reso,)ondents, on. whoin a copy of flu's 0. A. 

hass already been served. 

2.. 	'llie applicant, who has been 
	

g as Grass- 

cutter under the Aviation Research Centre, Charbatia silice 

1997, has filed this O.A. fcr reoularization of his semice. It 0 

is the, casc of the applicant that hits representation as at 

Annexure-N12 dated 11,011.2010 .1-3 still pending Wlth the 

Respon&tit No.3. 

During the. course of lie"rini-11g, Ld. Counsel for 

the applicant submi'tted that the ajjphc,,.mt -is still working. 

Since, the rcpresentation of the aPplicant Is still 

pending Nyvith the Respondents, 'Watlictut gou"iginto the merit. 

of the case and as agreed to by the Ld. Counsel for the 

parties, we direct the Respondents to consider the pending 

I 



represelitahcm as at Anneyme-A)21  of the applicant within 3  0-

days ftom the date of receipt of copy of this order and pass -a 

rewsoned order. As the applicant has been workuig for such a 

long time, the Respondents should consider the 

representation 	for 	regulanization 	agamst 

pernianent/I.,sanctioned post keeping in iiund the se-mi ce 

rendtred by the, applicant mi the orga=' aticm and his 

eligibility etc. 

With the above Obsenration and direction., the 

O.A. stands disposed of at the stage of admissilln itself. 

Send copy of the O.A., along with copy  of this 

order, to Respondents fcxrcompliance. 

MEMBER (Judl.) MEN-ill' -,  t 

RK 


